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Final Decision : Partly Allowed

Judgement

Ram Mohan Reddy, ].—Petitioner was appointed as "Assistant Teacher" in the
fifth respondent - Education Society on 5.6.1999 whence approval of
appointment was not accorded, leading to petitioner instituting writ petition No.
21861/2005. The learned single Judge by order dated 19.6.2006 - Annexure-B,
directed the Education Society to consider reinstating the petitioner upon
obtaining approval of appointment. There afterwards, the 4th respondent -
Deputy Director of Public Instructions by order dated 4.7.2007 - Annexure-C,
accorded approval of petitioner's appointment as Assistant Teacher" with effect
from 21.5.2007. Hence this petition to quash the order dated 4.7.2007 -
Annexure-C and for a writ of mandamus to direct the respondents to fix pay
scale and reckon service from 5.6.1999 together with consequential benefits. In
the light of the decision of the learned single Judge in writ petition No.
19431/2005 and connected petitions in "V.T.S. Jeyabal v. State of Karnataka and
Others' D.D. 13.10.2006, it is needless to state that the petitioner is entitled to
the benefit of reckoning her services from 5.6.1999 onwards in the 5th
respondent - Education Society together with all benefits.

2. In the result, this petition is allowed in part. Quashing of Annexure-C order of
approval of appointment of the petitioner is unnecessary. A writ of mandamus

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/vijayalakshmi-appellant-hash-the-... Page 1 of 2



shall ensue to the 4th respondent to extend all such benefits as are available to
the petitioner in the light of Jeyabal's case [supra], reckoning the petitioner's
service from 5.6.1999 onwards together with all consequential benefits.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/vijayalakshmi-appellant-hash-the-... Page 2 of 2



